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CEI'RAL M)MINISTRATIVE TRIBUNAL 
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OPDER SHEET 

Original Application No. / 

Misc. Petition No. ! 

• Contempt Petition No./O3COA 

Review Application No. 

Applicant .(s) 
- Vs. - 

Respondent (s) 

Advqcdte for the applicant 

Advocate for the respondent 

Te Registry Date 	 Order of the 	ribunai 

30.4. 200 	Heard Mr. A. Abmed, learn- 

ed counsel for the applicant. 
r• 

Issue notice to show cause 
- - 

' 	 " 	 as to why the COflt
- 

ITt flpt pu- 

(S ttrrtjA$ 	
?ing shall not be inItiated. 

ist on 29.5. 2003 for 

oraers  

- 	 Vice-Chairman 

mb 

CL-S 	 294.2003 Present : The Hon t-ble Mr. Justi- 

ôf 	57/2fb 	 ce D.N. (thowdhury, Vice-Chair- 
man. 

1, The Hon'be Mr. S.K. Hajra, 

, " t\ ~N 

bos 

£\4I'\ (3J 

44- 	A 7  

woH 

J919w4_ 

Heard W. A. Ahmed, learned 

counsel for the applicant. Mr. 

B.M. Choudhury, learned counsel 
has entered appearance on beftaif 

of the respondent Nos.2,3,& 4 
and sought for time for filing 

written statement. Prayer is 

allowed. Put up again on 

27.6.2003 for orders. 

Member 	Vice-Chairman 



- 	

-- 

27.6.2003 	The respondent Sri Vinod 

Kumar, Regional Manager (East) 

J 	 Canteen Store Department has filed 
affidavit-in-opposition. The other 
respondents may also file affidavit-
in-opposition if they so advised1 

List again on 24.7.2003 to enable 
the respondents to file reply. 

°-' 

Vice-Chairman L. 

• 	 mb. 	 •. 

24.7.2003 Present : The Hon'ble Mr. Justice D. 
N. Chowdhury, Vice-Chairman. 

The HOn'ble Mr. N.D. Dayal, 
• 	 Administrative fmber. 

3c 

• 	 •.4 •1-_ 4' 	ck(1v 

Reply has been filed by the respo-
ndent No.3. The respondent Nos. 1 and 2 

are yet to file reply. Further tw61r 

time is allowed to respondent No. I and 
2 to file reply, if any. 

Put up again on 12;8.20d3 fo' 
orders. 

/ 
mb 

- 	 12.8.2003 

mb 

t\ñ jQJJ- 

M/mber 	 Vice-Chairman 

Put up on 282003 for further 
orders. 

Vice-Chairman 

22.8,2003 	'esent: The Hon'ble Mr.Justice D.N. 
Chowdhury, Vice -Uhairman 

The HOn'ble Mr.K.V.Prahaladan 
• 	 • 	 Administrative M?mber. 

4 ' 	_4_ 	• 	Heard Mr.A.Ahmed, learned counsel for 

A 	 '•---•-. 	 the applicant and also Mr.B.M.(1houdhury, 
•y'-WD 	 learned counsel who appeared for the res- 

pondents. Also perused the affidavit in 
Opposition. Let the matter bG posted for 

• 	
further hearing on 17.9.2003 on which datF 

Contc 



O.L 23/2003(0.A .57/2002) 

Contd. 

4, $i 

lltnl 
"1 

22.8.2003 the respondent No.2 j.e,Major General 

P.K.Singh, A.V.S.M., Seneral M3nager, 
Canteen Store Department is directed to 

appear in perSpfl. 

Member 	 Vice-Chairman 

17.902003 present : The Hon'ble Mr K.V.Prahalada 
Administrative Member. 

Heard Mr A.Ahmed, learned counsel 

for the applicants and Mr B.M.ChOUdhUr 

learned counsel appearing for the 

alleged contemner. Mr p.K.Sirlgh,Genera 

Manager, Canteen Stores Department, 

Mumbal also appeared in person and 

submitted that as per the order 

received from the Government of India 

Ministry Of Defence he took action fo 

payment of Field $ervice Concession 

to the applic ants • He has not yet 

received any new orders for payment' 

of FSC at the new rates and thus he 

is handicapped to pay FSC to the 
applicants at the new rates. He also 

terdered, unconait on.al apology for 

anmission and commission on his par 

in carrying out the Tribunal's ordr 
List the case again on 28.104 

for order before Division Bench. / 

Heard Mr.A.Ahmdd, learned couIT 

for the applicant and also Mr.B.MChOU 

dhury, learned counsel for the alleged 

contemner. 
MajO)fr General p.K.Singh, Generr 

Manager, Canteen Store Department, was 
ordered to appear in person by our ords' 

dated 22.8.2003. 0i 19.9.2003 the Off i 

appeared in person and tendered uncond. 
tional apology. Since there was no 

Coiitc 

O'kMc 	 I/c/oo- 

'DLS 	dW 

?C)\ 

. to 
7(O\ 4L 	M- i 

C J 
pg 

28.10.2003 

O)- 



•• O.p.23/2003 v-" 

Contd. 

28.10.2003 Div,iSion Bench on that days no order 

was passed exempting his personal app-

earance • Without any specific order 

exempting his personal appearance, it 

''okT 	
i1Jo 	 was improper on the part of the of fiz- 

for not appearing today before us. At 

any rqte, we however, considering the 

ACCQ 	 facts situation and considering the 
43-o-i ap4Je-e.h. 	 affidavit filed by the efficer, more 

partcular1y, for the unconditional 
09 	

apology tendered by him, condoned the 

lapse of the Off iper for not appearing 

today, 

The order for appearance of 

Major General P.K.Singh dated 22.8.03 

is kept in abeyance .until further orda 

and the Officer s4-4e to appear 

in person until further orders. 

List the case on 2.11.2003 for 
further orders. 

Member 	 Vice-Chairman 
bb 

0 c-.. 	 J_flJ.1O 

' 

16.12.03 List again on 27.1.2004 for order. 

1 Member. 	/ 

• 	 pg 

• 

• 	 I 



C.P.No.23/2003 

21.7.2004 Present: Ho n *bl e  Shri K.V. Sàchidanandan ,4J-1 	 Judicial Member 

Hon'ble Shri K.V. Prahiadan, 
Administrative Member. 

When the matter came up for 

hearing, the learned counsel for the 

respondents requested for two weeks 

time to get instructions. 

Post before the next available 

Division Bench. 

9' .  is 	 nkm 

	

1MemberA' 	 Member (J) 

23.8.2004 Present: Bon'ble Shri D.C. Verma, 
Vice-Chairman 

Hon'ble Shri K.V. Prahiadan, 
Administrative Member. 

Mr A. Ahmed, learned counsel 
.f. 	 A 	 for the petitioner, has submitted  

7 ?' 	 a leave note. Adjounrd. List thematter 

	

£ 	
before the next available Division 
Bench. 

J) / 

Member 	 Vice-chairman 
nkm 

	

14e12.04. 	Let.this case be listed for hearing 
on 25th January. 2005.QL 

ILM 
S .. 	 S 

	

1 	. 	 ViceCha irm,i 

	

25,1.2005 	11st before the next Division 
Bench,.- . 	'• . 

	

H ' 	.H'............. 
• 	 •. ,.. 	

Mernher(A) 
mb,.. 

• 	:. 	• 	 . 	 . 	 •. 	 . 	... 	 . 

	

ll.02065 	14r.A.Ahmed, learned counsel for the 
petitioner has already informed that he 
will not be availle in the 	buna1 

till Mazvh. 2005. 
97 

• • 

poet on 29.1.2005... 

/  I  a5i*~r  Vice-chairian 
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C.P.No.23/2003 	(0.A.No.57/2002) 

24.2.2004 Present: Hon'ble Shri Shanier Raju, 
Judicial.. Member 

Hon'ble Shri K.V. Prahiadan, 
Administrative Member. 

Pleadings are complete in 

this Contempt Petition. List it for 

hearing on 23.3.04. 

1 CL NJ-L?- 
Member(A) 	 Member(J) 

nkm 

23.302004 	List before the next Division 
A 

Bench. 

LI 

Member (A) 

mb 

13.5.2004 Present : The Honb1e Sri Mukesh Kumar 
Gupta, Judicial Member, 

The Hon'ble Sri K.V. Pra 
dan, Member (A). 

None appears for the petitioner. 

Learned counsel for the respondents 

seeks time. Adjourned. List for hearing 

on 17.6.2004, 

+ 

Member(J) 

nib 

17.6.2004 Present: The Hon'ble Snt. Sharati Roy 
Member (IT). 

The Hon 'ble Shri K.V,prahladan 
Member (A). 

Learned counsel for the petition' 

er Mr.A.zned is not present and he filed 

a letter expressing his inability to 

• 

	

	attend the Court on 17th & 18th of June, 

2004. 

Mr.B.M.Choudhury, learned counsel 

for respondent Mos .2, 3 & 4 was present* 

post the matter before the next DivSion 

Bench 

Member (A) 	 Member (J) 



t/62/ 
C,?. 23/03 ( o.A. 217*4) 

	

29.3.05. 	P•st the matter on 29.4,05 £o. 
heartngw 

Vj,ce-Chirinan 

im 

	

29.4.2005 	ktax 	Heard Mr. A. Ahned, learned. 
counsel for the applienat and also Mr. 

B.M. Choudhury, learned counsel for the 
- 	 4.. 	Respondents. 

. . List on 26.5.2005. 

Vice-Chairman 

26.5 .2005 	Division aeabh is not available. 
Adjourned to 19.1.2005 for hearing. 

5'- 

ig. &5- 

r 	u'- 

C C?7'  

161%A  

Of  

C-77  A 

Merrber 
bb 

19.7.2005 	 on 	behalf 	of 	Mr 	B.M. 
Choudhuri, learned counsel for the 

respondents adjournment is sought. 

Post on 29.7.05. . . 

/ Member 	
S 	 Vice-Chairman 

nkm 

29. 7. O5" 	Mr,A,Aed learned counsel for the 
applicant su)znits that in view of the 
reply filed by the Respondents the appli.-
cant do not want to press te matter. 

Heard Mr. B.N.Choudhury, learned 

counsel for the Respondents. He has no 

objection. Accordingly, C.P. is cloed.

4d C~ Member 	 Vice-Chairman 
ira 
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IN THE CENTRJL ADNINISTRTIVE TRIBUNAL 

GUWAHATI BENCH AT GUWAHATI. 

CONTEMPT PETITION NO. 	OF00. 

I 	 IN 0. A. No 57 OF 2002 

IN THE M7TTER OF: 

A .  petition under Section 17 

of the Central Administrative 

Tribunal Act,. 1985 praying 

for punishment of the Conteni -

ne rs/Respondents for non- com-

pliance of ludgirient and order 

passed by the Hontble Tn--

bunal in O.A. No. 57 of 2002 

on 16-08-2002. 

-AND-- 

IN THE MTiTTER OF 

Sri Nomal Chandra Das 

and 13J others -Applicants. 

-Ve rsus- 

The Union of India & Ors. 

- 	-Respondents. 



-AND- 

IN THE M1TTER OF 

Sri. Nonial Chandra Das, 

P. Nü 3190, Peon, 

Office of the Area Manager, 

Canteen Store Department, 

Area Depot, 14niy Supply Depot 

Road, PRO. -Dimapur, Nagaland 

-Applicant. 

-- Versus -- 

1) 5r. ZU]Dir DUtta, 101 SOUth 

/ Block,. Secretary of Defence, 

/ 	 7/Ministry of Defence, 
.- 

Nt Delhi-i. 

N General Manager,. 

Canteen 	Store 	Departiuent, 

ADELPHI' 119 Maharshi Karve 

Road, Mumbai-00020. 

3J Sri Vinod Kuniar, 

The Regional Manager (East) 

Canteen Store Department, 



P. 0 Satgaon, Narengi, 

Guwahatj-7i027. 

s ri 	Scitn .L&oii 

Canteen 	Store 	Department, 

Area Depot, Arny .Supply Depot 

Road, P.O.--Dimapur, Nagaland. 

- 

Contemners. 

The Humble Petition of the 

above named Petitione:r 

MOST RE S PECT FULLY SHEWETH: 

That your humble ptitic'ner alongwith 

134 others had fi1td the Original Application 

No. 57 of 2002 before this Hon'ble Central 

Administrative 	Tribunal, 	Guwahati 	Bench, 

Guwahati for,  payment of revise rate of Field 

Service concession Allowance as per recoDmienda'--

tion of the 5th Central Pay Commission with 

effect from 01-05-1999. 

That the Hc'n'hle Central Adnün.istra- 

tive Tribunal, Guwahati Bench, Guwahati on 19-

02-2002 heard the matter finally and the above 

said Original Application No. 57 of 2002 was 

e2 46  



allowed by the Hon'hle Tribunal directing the 

Respondents, including the Respondent No. I to 

take appropriate dec11on in the matter with 

utmost dispensation and conm.iunicate the same to 

the applicants as e.peditious1y as possible 

preferably within two months from the date of 

receipt of the order. The Respondents got the 

copy of the said order and also filed a Misc. 

Petition No. 152 of 2002 praying for another 

three months time etens.ion with effect from 

01-11-2002 for implementation of the said 

judgment dated 19-08-2002. The Hon'hie Tribunal 

vide its crder dated 12-11-02 extended the time 

for implementation of the said judgment within 

\ 28-02-2003. But, till today the Respondents! 

Contemners did not iniplean-ient the said judgment 

although they were granted five months time 

from the date of judgment and order of the said 

o... 57 of 2002. As such, your petitioner is 

compelled to filed this Contempt Petition 

before this Tribunal for seeking justice. 

Anneure-A is the photocopy of the 

JudgTcient Order dated 19-08-2002 passed 

by the Hon'ble Central Administrative 

Tribunal, c4uwahati Bench Guwahati in 

OA NC). 57 of 2002. 

Mn.-e 

4 



- 6- 

Annexure-B Qjtj the pliotocop of order 

dated 12-11-02 passed by the Honhle 

Tribunal in M.P. No. 152/02k-

&V 

• 	3) 	That your petitioner begs to state 

that the Respondents/contextiners have shown 

disrespect disregard and disobedience to this 

Honble Tribunal. The Respondents/Conteuners 

• 	deliberately with a niotive behind have not 

complied the Hontble Trihunalts Judguient and 

• order dated 19-08-2002 passed in OJ No. 57 of 

2002. As such, the Respondents/Conteniners 

deserve punishirient from this Honthle  Tribunal. 

it is a fit case where the Respondents! 

Conteinners may be directed to appear before 

this Hontble Tribunal to explain as to why they 

have shown disrespect to this Honthie  Tribunal. 

1) rm this petition is filed hon.a fide 

to secure the ends of lustice. 

In the premises it is r  most 

humbly and respectfully prayed 

that your Lordship would be 

pleased to admit this petition and 

issue Contempt notice to the 

5 



Le3pondent s/Cont eiune rs 	t c 	show 

cause as to why they should not be 

punished under Section 17 of the 

Central .dministratjve Tribunal 

195 or pass such any other 

order or orders as this H on thl e  

Tribunal nay deeru fit and proper. 

Further, it is also prayed 

•  that in view of the deliberate 

disrespect and disobedience to 

this Honthie Trihunalts order 

dated 19-08-2002 passed in O.A.  

No. 57 of 2002 the Respondents/ 

Contenmers may be asked to appear 

in persons before this Honthle 

Tribunal to explain as to why they 

should not he punished under the 

ccnteinpt to court proceedings. 

And for this act of kindness your petitioner as 

iii duty bound shall ever pray. 

Draft Charge 

M&/),lt e4j, 

6 



.1 

DR1FT CHARGE 

The petitioner aggrieved for non-

compliance of Judgment and order dated 19-0E--

2002 passed by this Hontble Tribunal in O.A. 

]'Jo, 57 of 2002 The Contemners/Re3pond'ents have 

iillfully and deliberately violated the 

Judgment and Order dated 19-0-2002. Accor-

dingly, the Respondents/Contemners are liable 

for contempt of court proceedings: and severe 

punihnient thereof as provided under the law. 

They may also he directed to appear in persons 

and reply the charges leveled against them 

before this Hon'ble Tribunal. 

7 
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Affidavit 

I, Sri Nomal Chandra Das, P. No. 3190, Peon, 
C:'tfice of the Area Manager, Canteen Store Department, 
Area Depot, Ariiy Supply Depot Road, P.O.-Dirciapur, 
Naçjaland do hereby solemnly affirm and say as follows: 

That I am one of the applicant. in O.A. No. 57 of 
2002 and also the petitioner of the instant petition 
and as such I am acquainted with the facts and 
circumstances of the case and I am also authorized to 
swear this affidavit on behalf of the other 
petitioners 

That the contents of this affidavit and 
The statements made in paragraphs , 71 

- 

of the above petition are true to mi 
J.rnowledge and those made in paragraphs  

are 	being mat.ters of records derived there 
from I belief to be true and those made in the rests 
are my humble submissions before this Horz'ble 
P riburi&L. 

I siqn this affidavit on this the 	day of 
200:3 at Guwahati. 

k d -~, o tc. 	
I. ;A'T~;3  

Solemnly a f fi rine d be fore we by the 
Deponent who is identified by Mr. 
Adil Ahrned, Advocate. 

8 
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• 	 IN TUE CENTRAL ADMiNISTRATIVE TRIbUNAL 
GtJWAIIATI BENCU 

0rirjnaI App1jatjon No.57 of 2002. 

Dce of decision: This the 19th day of Auqu,st 2002 

The fIon'ble Mr Justice D.N. Chowdhury, Vice-Chajrman 

The 1-Ion'ble Mr K.K. Sharma, Administrative iember 

Shri Nomal Chandra Das and 134 others 	... . . Applicants 
All the applicants are working 
under the Area Manager, Canteen Stores 
Department, Area Depot, 
Army Supply Depot Road, 
P.0.-Dimapur, Nagaland. 
By Advocate Mr A. Ahmed. 	 IF 

	

- versus - 	 H 
The Union of India, represented by the 
Secretary to the Government of.India, 
Ministry of Defence, 
New Delhi.• 
The General Manager, 
Canteen Stores Departmert, 	 I tlumbaj. 	•• 	 H H 

.' 	3"The'Iegiona1 Manager (East), • 	•.•., 	
Canteen Stores Departmene, 
Narqrigi, Guwahati. 	 H 

	

/ 	 4The 'rea Manager., 
Canteen S'ores DeparLinent, 
Area Depot, Army Supply Depot Road, 
P,O.t Dimapur, Naqaland 	 Respondents 

By Advcfcate Mr A.K. Chaudhurj, AddI. C.G.S.C. 
H 

:;,• 

CIiODHURy.J.(V.C) 

The • issue relates to payment of Field Service 

Concession to Civilian employees. The applicants are 

under the f\rea Manager, Canteen Stores Dpartment, Area 

Depot, Arm y Supply Depot }oad, DHiapur, Naaland. All the 

applicants joined tocether Lor redressel of their common 

\\ 	.grievances ......... 



V .. 

grievances as to the payment of Field Sr.vice Concession 

(FSC for short) at the revised rate asper recommendation 

of the Fifth Central Pay Commission Lith effect from 

1..1999. Earli.er, a batch of Lipplica€iOfls were filed 

before thl Tribunal seeking for directkOn for providing 

FSC to the applicants of those casi  in terms of 

Government Circulare and Orders. 	TheH O.A.s, 	namely 

O.A.No.267/1996, 	0.A.lo.280f1996, 	0..No.17/1997, 

0.A.No.12/1997 and O.A.Ho.269/1996 wer finally disposed 

of by this Tribunal on 10.6.1997 direct1ng the appropriate 

authority to pay FSC in the light of the.decisiOn rendered 

by Tribunal in Oo124/995 adO..No.l25/l995. 

cording to the applicants all of them: are being paid FSC 

at the old rates though the rates ave been revised as per 

JIM, recommendations of the Fifth Central Pay CnIs5ion. 

'N •-- 
,y iT.he 1 cal authority, namely the Are: Manager, Canteen 

/S res 	artment, 	Dniapur, 	vide c I 
onimunication dated 

to the concerned aiUority for making 

• 	;'7 	date disbursei of the a11owanceon the basis of the 

• 

	

	 Central Pay Commission Report. The Deputy General 

Manager on behalf of the .Gneral Manager, Canteen Stores 

•  Departments Mumbai by communication d.td 10.4.2001 wrote 

to the Secretary, Board of Control, Canteen Services, New 

Delhi for taking appropriate stepsfor releasing the 

revised FSC to Dimapur, B D Bari andliasimpur Depots. In 

the aid communication the authordy referred to i t s 

ear1ie letter dated 30.8.2000 and re.thinders on the issue 

dated 16.11.2000 and 12.1.2001. ThereEafter also reminders 

were issued by the authority, but ti11now no decision has 

been taken. 

H 

U' 	\ 



k 	
2. 	

In the wrn statement the re ondents have t 

stated that they are awaiting appropriate decision by the 

authority. 	S 

3. 	We have heard tic A. Ahrned, learned coi qnsel for the 

apljcants as well as Mr A.K. 
Chaudhurj, 1earned Addl. 

C.G.S.C. at length. Mr A. Ahmed submittedthat there was 

no justific at. ion for delay ip taking pr ~ i a t e decielon 

since the matter was claried by the Governn!lent of India 

in its communication dated 5 8 
19981 vide memo 

Fir Abmed 6ibmjtted that 
88 per, 

 the Presidential sanction the ajl1cants are 
entitled for. 

 FSC who are serving in the a'nteen Stores 
Department as - indicated in the said communl tjon. 

The material facts clearly indicated:tlat FSC was 

modified on the recommendation of t h e Fifth 
Pay Commiss10 	

If such recommefldatns were made • 

e 
0.

do\not find any  3us t i ficltion for withholding such 

	

-:j 	\ 

beñef1 to the eligibj 	
employees .We are,Hhowever not 

lrzcljn 	
to go into the Merits of the applj 	ion at this 

We accordingly direct
0-- 

the responden t'l  including 
respordent No to take appropriate deci

s ion I ni 
the matter 

with utmost dispensatjoi and communicate thiame to the 
applicants as e ,xpeditiously as Possible pref ee~ bly within 

- two months froffithe date of receipt of the or 
H 

	

6. 	
The application is accordingly disposed of. There 

shall, however, be no order as to coSts. 

Lj 

( 

I 

I 

Sd/ vi CL 
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 Pdvpw 	ror the AOPlicant  (e) I4JJ 	- QL 
 AdVocate 	for the ResPord9flt(S) 

•Y:NO soPtheflogist ry --- -: 
-... 

----- Date' 	 Order of th:i Iribun 

	

1241.02 	Heard Mr.A.K. Choudhury, 

learned counsel for the applica... 

	

- 	flta and also Mr. /.Ahmed learn 
ed coUO1 for the respondent. 

S 

Considering the f act nd 
CjL thu 	we 

al1ow.,the respondents to 

imp1ementthe.tjuagrnt within 
28.2.2003. 

The M.P. accordingly 

- . 	 - Sd/VICE CA1Rf1AN 

wjjj (AiiM) 

A^ 	 C 

i) 	 (A 	1A7 A< 	c 	c. 
-t .  

C 	 A 
JLJ 

QA. (,), 
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CE1RjQ iWiiINiS1pIVE TRIBUN kL  
0UJF1ATI BENCH 

.4 	• 

Original App] icatjoi  
Mjsc4 Petition No. 	t/o 
Cofltempt Petition No./ 

Review. Application 

Applicant (s) 

Respo na ent (s). 

Advocate 	
for the applicant 

Advocate for the respondent (s) 

Notes of the 	
Order oft ibunal 

	

r.1 28 .2.20031 	Heard Mr.A.K.Chaudhury, learn- 
ed Addl.c.G.s.c. for the petitioners 
and also Mr.A.Ahmed, larned Cou-

sel for the opposite party. 

The app11cajon is made for 

exte~nsion of time Already the res- A1 
pondents were allowed time till 28 
2.2003. The respondents instead 

filed this appiicatjor on 21.2.2003 

praytng for some time to implement 

of the judgment. As alluded, already 

sufficient time Was qante'd. However 

considering the prayer of Mr.A4K. 

Chudhury, 'learned Addi .c .c .3 .c., 
the respondents are allowed last 

chance to complete the exrcise on 

or before 31.3 2003 No such prayer 

Shdll be entertained thereafter. 
Accordingly 

the M.P. stdnds 
allowed. 

0' 

-i 
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I N THE CENTRAL ADIfl NI 

GUWAJIATI BENCH AT GUWAHATI. 

ri
-  

IN THE IIAPFER OF: 	 ' L 
• 	 Contempt petition No. 23 of 2003 

In•O.A No. 57 of :2001. 

And 

• IN THE MAPPER OF: 

Sri Nomal Chandra Das and 

134 others 
• 	

Versus 

• 	 The Union of India& Others. 

And 

IN THE IIAPPER OF: 
• 	

An Affidavit-in-Opposition on behalf 

• 	 of the Respondents-Contemners against 

the petition under Section 17 of the 

• 	 Central Administrative Tribunal Act 

• 	 1885 for non compliance of the 

• 	 Judgement and Order dated 19.8.02 

passed in O.'A. No. 57 of 2002 of the 

Applicants. 

An Affidavit-In-opposition on behalf of the Respondents-

Contenners 

I, Shri Vinod Kumar, Regional Manager (East) Canteen Store 

Department P.O. Satgaon, Narangi, Guwahati 781027, aged 

about SS years, do hereby solemnly affirm and state as 

follows: 

1) That, I have been impleaded as Respondent -Cont emner 

No.3 in the above noted Contempt Petition, • herein 

after to be referred to as the Petition, as such I am 
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fully conversant with the facts. and circumstances of 

the case. A copy of the said Petition has been served 

upon me and I have understood the meaning of the 

content of the said Petition after perusal of the 

same. 

That, with reference to the averments made in the Para 

1 of the Petition the Deponent begs to state that the 

* Hon'ble Tribunal vide its Order dated 19.8.02 directed 

the Respondents to provide Field Service Concession to 

the civilian employees of the Canteen Store Department 

serving in newly Defined Field Areas and Modified 

Field Areas as per recommendation of the. Fifth Central 

Pay Commission. 

That, with reference to the averments made in .para 2 

of the Petition, the Deponent.hereby denies the same, 

save and except, what ever is borne out of record. The 

Deponent begs to state that the Ministry of Defence, 

Govt. 	of 	India, 	vide 	its 	letter 	No. 

95257/Q/BOCCS/2149/D(.Mor)/98 . dated 5.8.98, conveyed 

the sanction of the President of India, of Field 

Services Concession to the employees of Canteen Stores 

Department serving in the newly Defined Field Areas 

and Modified Field Areas. we.f5.8.98. But the 

Ministry of Defence, Govt. of India, vide its letter 

No.95257/Q/BOCCS/224/CC/D(Mov)/98 	dated 	27.11.98 

II 'corrected the date of enforcement of the said 
II concessions w.e.f.1.4.93 instead 5.8. 98. 
II 

Copies of letter dated 5.8.98 and letter dated 

27.11.98 are annexed herewith and marked as MUURE I 

and II respectively. 

That, the Ministry of Defence., Govt. of India, vide 

its letter No.4(6)/2000/D(Civ.I) dated 21.9.02 has 

C 
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decided to consolidate the Orders contained in a 

number of Govt. letters on the subject of Field 

Service Concessions. The Ministry also opined that 

henceforth the following are the Field Service 

Concessions/Compensatory Allowances admissible to the 

civilians working in Field Areas and Modified Field 

Areas as per the existing rules -and instructions 

issued by the Ministry of Defence from time to time. 

Following are the facilities available in Field 

Service Concessions in the Field Areas. 

A. Field Service Concessions in the Field Areas: 

Free rations on scale applicable to combatants of 

the Army or Air Force, as the case may be, and 

fuel. 	 - 	- 

Free tented/basha accommodation and connected 

serviced to the extent feasible. 

Free clothing on minimum essential scale of Army 

Personnel if the Corps Commander/AOC-in-C Air 

Force Command considers the issue of such 

clothing essential for operational reasons. 

Free remittance of family allotments. 

Free medical treatment and hospital treatment. 

Wound/injury or family pension or gratuity under 

chapter XXXVIII CSR or 157/57/A'I 20/58, as the 

• 

	

	case may be, or compensation under the Workmen!ss 

Compensation Act where applicable. 

2 Postage free letters per individual per week. 

Remittance within. Indian limits of money orders 

•and Indian Postal orders • free of commission upto 

the maximum value of Rs.30/- per month per 

individual. 

1) Retention of family accommodation allotted by 

Govt. at the old duty station on payment of 

normal rent. If the accommodation retained is 

required to be allocated to anothe± entitled 
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personnel per exigencies of srvice, the families 

may be shifted to an alternative accommodation 

whether appropriate or inferior to the status of 

the individual concerned. 

The above concessions are non-nonetary in nature and 

no compensation in the form of monetary allowance as 

part of FSC is admissible under the existing rules,. 

Refer to ANNEXURE "C' to the Govt. letter No. 

A/ 02584/AG/P83(a)/97-s/D(pay/services)dt 

• 	 25.1.964. 

• 	 B. Field Service Concessions in ?Lodified Field Areas. 

(a) Free remittance of Family allotments. 

(b)2 postage free Forces letters per individual per 

week. 

• 	 (c)Remitt'ance within Indian limits of money orders 

and Indian Postal orders free of commission upto 

the maximum value of Rs. 30/- per month per 

individual. 

(d) Retention of family accommodation allotted by 

Govt at the old duty station on payment of 

normal rent. If the accommodation retained is 

required to be allotted to another entitled 

personnel for exigencies of service, 	the 

families may be 	shifted to alternative 

accommodation whether appropriate or inferior to 

the status of the individual concerned. 

The above concessions are non-imnetary in nature and 

no compensation in the form of monetary allowance as 

part of FSC is admissible under the existing 

rules. (Refer to Appendix 'B' to the Govt letter 

No.A/25761/AG/p83 (b)/146-S/2/D (Pay / Services) 

dt.2.3.1968)". 

A copy of the letter dated 21.9.02 is annexed 

herewith and marked a ANNEXURE III. 
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5) That, as per the said letters of the Ministry of 

• Defence, Govt. of India, the Area Manager, Canteen 

Stores Department, Dimapur, the Respondent/Contenmor 

• * No.4 herein informed the Regional Manager (East), 

Narangi, Guwahati, that the staffs of Dimapur Depot 

are drawing Field Service Concessions vide letter No 

DPD/0020/20/EST/377 dated 31.5.03. 

A copy of said letter dated 31.5.03 is annexed 

herewith and marked as MNURE IV. 

6)That, the Petitioner begs to state that the Applicants 

under the Canteen Store Department are enjoying Field 

Service Concession. 

7)That, with reference to averments made in para 3 of 

the contempt Petition, the Deponent hereby denies the 

same The Respondents/Contemners have never shown any 

disrespect, disregard to the Hon'ble Tribunal, so 

question of disobedience does not arise at all. The 

Respondent/Contemners have complied with the Judgement 

and Order dated 19.8.02 passed in OA No. 57 of 2000. 

The Applicants on the basis of wrong inteipretation of 

the Govt. Circulars Notification etc. made some 

illegal demands before the authority concerned. 

8)That, as the Applicants made illegal• demands on the 

basis of wrong interpretation of law, the Petition is 

liable to be dismissed in limine. 

9)That, as the Applicants made false claims as above, 

the Hon'ble Tribunal may impose some cost to be 

recovered from the 135 Nos. of Applicants. 
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1O)That F  the statements of facts made in para 1 to 9 

above are true to my knowledge and the rest are my 

humble submissions before the Hon'ble Court. 

.1 hereunto set my hand on this the 27 day of June 2003 

before the Honble Central Administrative Tribunal at 

Guwahati 

Identified by me 

Advocate 	(I 	 C 

• 	 - 	 The Deponent • wear the 

Affidavit in front of me 

who is identified by Sri 

B. N Choudhury, Advocate 

• 	 on this the 27th  day of 
• 	• 	June 2003 at Guwahati 

Mrs. Julie Nahanta 

Advocate, 

Gauhati High Court.. 

S 
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No.95257//Dc/2149/D(Mov)/90 
Goveri-nirt of India 

	 1)\ •,/" 

Ministry of Defence 
ND w  Delhi, the 05th August, 1993. 

T o' 

ThESecretary, 
Q Control 

Criter Services 
L,-I 13look, •Rooin No.16, 
Church Roed, 
New Delhi- 110 001. 

,Subject 	Field Service Concessions. to Canteen 
Stores Department employees serving 
in the newly ciol'thecj Field/l"lod t:CiecJ 
Field Areas. 

Sir, 

'I am, directed 'to refer to Ministry of. Defence 
J.e't;ter'No. 37269/AG/ps 3(a)/90/PPa/Serv.tce a duted 
i3-1-94, No .'.D/7269'/AG pg 3(a')/lGS/D(poy/Sarvjcen) 
dated 3-195, Corrigendum No.13/37269/AG/ps 3()/730/ 
I)(Pay/Services ) dated 17. 4 .95,. No.1 (22)/.97/D(pay/Srvices) 
d'ted (3-1-"98'ard No.3(4)/97/D(pay/Servjccs) dated 0-1-90 
itd to convey the sanction of the ?resident to the 

ioi.iowing Field Services Concess iohs to employees .0±' 
1 aL"1:Leen Stores Department serving in the newly defined 
)"tnid Areas and Modified Field Areas a -so enumerated' in, 
(ovt :Lettei- 'dated :13.-1.94:.- 	 , 

i) Canteen 'Stores l)eartrnn't ethployees serving in 
the newly defined Field Areas will bc entitled 
to the c once c,  _q ions enumerated in Annexure 'C ,  
to Govt letter No.A/0250/+/AG/ps 3(0)197-5/ 
D(Pay/Servjces) 'dated 25-1-1964. Canteen 
Stores Department. employees, serving tn the 
nwly defined Modi.fid •.Fieid Areas will be 
entitled to the concassjor enumerated in 
Appndi 	B' to Govt J.etter No.A/25761/AG/p(hV 
1. 	 dated 2nd March 1960. 

Li) Canten Stores Department employees serving 
in th newly def med M:.d ified Field Areas will 
be entit..ld to the Special Compensatory (ftri;c,t 
Locality) allowance and other allowances as 
admi1hlaV to Defence." Accounts •Depar'tnrnt 

• .. .12- 
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C 	an'employeas. ,  ans hithertç:C,ore urcJer c' 1tt&n 
.tnstruct ions i.isucid by this N:Lnistry from 'I;  :lmo 
to time.' IlowEiver, iri repcct of CSD emoloyeQs 
orving'in he nwiy definciFjelci Arao, Sooetcl 
Coiipezsjt ory ';(Rm.'t 	LooLlity) Ai1owOt'1.C( ol-0.  other 
ollowancas -Oro, not ooiwurrently edniisible -alonqy  
with Field/Srvjco conce ssion ' 

Consequent upbn the dcc tstons of .Governmont on 
the rotoommendations of Fifth Central Par Comlni3$ion 
relating to allowances a -id concessios in resoect 
of tho Officers of J\riny:'Navy & 'Air Force, the 
revised. rates o ailowonces/concajôns as 
the Appendix attached to thie'ieters No.1(22)1' 
97/D(Pay/Servces) an1 wo.3(L)/97/D(pay/Servjce/) 
dated 8-01--98..will b admissible to the Caflte(n 
Stores Department employees serving.i•n Newly 
DcfjnrJ Field Arajs and Newl Dfined Nod if i:,d 
Field, Areas. 

The 	 orders will come into force from the date of. 
1SSL1(2 01 this J..cttr. 

Thiisue with the concurrencE of MinIstry of 
DEEr 	 /B ,vide ',thcir ID No.1 36:7/0 dated 5-96. 

Yours £ithfully, 

/ 	 ( T.P. MONDAL 
Undcr'Secretary to the G•overrncnt of 'Indiâ 

Tele : 301,2962 

CODA, New Dlhi. 
CDA. CSD ('Adeiphi), 119 "1K lond , Numbai-20 
CSD Murnbai 
Jt Dir DI\DS HO SC Pune 
Audit Qfficer (Os) Resident Audit C].i, Adoiphi, Mumbi. 
1)1)005 - 10 copies. 	 . 
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ANNEXURFfl' 

;iJxURF; 1'TOC$O OrtDER WO, 54198 DhTED 11 DEC98. 

No .95257fQ/J3occ/224/cc/b(MoV )/98 
Government of India' 
Ministry of Defence 	 * 
New Delhi, the 27.th November, 109. 

.2JLiii 

The following amendmentis made to this Ministry" letter No.5257/Q/Bocc12149ØD()/g8 dated, OAugust, 1998, 
regarding Field Service Concession toCanteen •uores 
Department.employees serving in the newly defined. Field/ 
Modified Field Are as 

aa_2 may be read as 

These orders ..will Come into force w,e.x 0104.1993 

2. 	 This corrigendum issues with the'côncurrence of 
Ministry of Defence (Finance/QB) vide their tJO No.2018/QB 
dated 25.111 998, 

Yours faithfully, 	 - 

( T.P. MONDAL ) 
Under •ecretary to the Government or Indie 

Tele t 301 2962 

To 

The Secretary, 
oard of Conti'ol 

Canteen Services 
L-I Block, Room No.16 
Church Road, New DèThi-.110001, 

Copy t.o- 

O5' WiIIi, 119Mt(Rod, Mumbai-20 
CSD HO Mumbai 
Jt Dir DADS, HQ SC Pune. 
Audit Qfficer(D 	Resident Audit Cell, Melthi, 
Mumbai. 	••• 	• 
DDGC - 10 c/oples. 



I •/ 	 - 	

- 1 0 	 . 	.. 

U .  

/ 	

• Xndi 

To 	

•l. 

	

• 	:now 
c.2OIQ 

I 	 4 

4 9 , 	 . 	 . 	 . 	 • 

I 	 • 	

'.' 	.1,• 

The 	1_O2 flf Axmy taf 

Pit six 
0

1, 

O 	

II 

a 

• 	
Z 	

diate 	

e 

that.O 	

4th.' 

	

Hr1.e 	
] 

N, 	

1. 94 	
J; * 

i• 	

dt 	
•: 

	

16 1  
sAft 	

d 	

e , by' 	

. CE .  aqfillled n 

	

the 	

t• 
• 	

an 	

azt 	
titud/ 

• 	
en 

U 	
e.tterd1 	

tha 	
.be'. 

	

lb to 	

the, new 

	XICing 

CCO • 	'95 aQ' 
• 

 •:••.., 

2, 	Xt h 	 .i
he en 	

CO 	
ho 	

- B QO aO4 
	

. 

• 4beç 	
:LQttq 	on.  to a 	

Consaoà 

are  ê 	

the Sjr • 	f 

 
" I 

	

1'L.Lijjr •r 	Een 	. 	° 	

. 

• 	\\• 	

t 	 I 	

- 

	

c 	
Ofl 

•. 	flQ 	

the * 
 at 

O 	
th 	

e!nr,e,: 	
. 

• •' 	
•, 	(b), 	

e te 	
O 

ted 	
, 	

fld 

Rd 
nt fe • 	• 	• 	

• 	* 	

. 	• • • . 	2/m. • 

	

* 	* 	• 	
• 	• 	•. 	• 	

. 	*.•, 	• 

• 	• 	4 	• 	, 	,*• 	* 	. 	
• 	' 	• 	• 	. 	

,• 	* 	I 	• 	

•• 	• 	
• 

7'., 	 • 	 • 

	

a 	•, 	
• 	1/ 	* 	• 	

* 	p 



L C S 	 92. 11 	11347 

	

T0 	 22 22068955 P01 

s.l 	 . 

(, 
I 	 • 	 • 	 . 	 .. 

- 	 . 	
• 	•• 	• 	 . 	.. 	S  

	

- 	, 	• 	, 	, 	 .. 	 . 	. 
. 	) 	1 . 	 • 	. 	.. 	.. 	 • 	, 	. 	 . 
, 	 . I 	 I 	

• 	, 	I;., 	2 	 . 	 , 	.. 	 . 	

•: 	• 	. 

q.hind .n ;iztmwi 	 •of Jrny:•. 	- 
Zoe- 

, 	. 	, '• •' ., 	P°rQnna 	LE 	Cp* .. 	,. • ' 	
• Cfmirzc madmiderathe i,awa ofouch a1othizg 

. 	,• 

	

•: • 	 r ,øert,on*2. Z98n8.',.. 	,, • . • 	. 
. 	. 	 . 	•. 	• 	,• 	

I 	.: 	• 	• . 	.. ., • 	. 	• 	
• . 	. 	• 	• 	.. ..J %.•;• 	

: 	 •. td) Pr 	mitt oncao :wn.y 'iottiente 	J f •• 	
• 

•• 	. 	. 	. 	• 	 • 	. 	•• 	 • 	, 	I 	I 	• 	, 	•. 	• 	. 	. 	 . 	

1:J 

- 	

(C) 	:'3e mdjca]. trebtmcnt •an hP4fM:t1 	

. 	

.•. U  • 
I 	

njuz •rwniy pnaje o, çyruity  
•1 	 I 	

e!te' 	YZZZ CiS.R .r Azis7/5i/Apr • 	"• 	maybe, :. 	omen4tjc, 	ndx tho; 
• 

Xpen matio øt where • 	
• 1 	 •• 	

• 	 : 	 • 	
•'•: 	•• 	:. 

• 	 •, 	(g) 2 .oSte freaor 	1ett, 
• 	 I 	

I4 (h) Rernjttnce ,Withj' Xd.t'bn .An4t •f mner Ordr Pct 	ordea 	s •Omm.1c 

	

flJTwJ Va OP4 30/... pr mpnt 	 I  - 
i) Retntjez o fami.y 	 tte • 	at the old 4tty 	

e,ri payret Of norrnql ez1 Zf  the Qc 	 is recuired to 	'• 

	

••,•• ••• 	I.;, 	 t, 	
tS?èflj.eLp. 	••• o øevico, 	

me? be &jftd,j0 tj  

	

• 	
, 	

thther'a  
4 
 •; fe xz br ,tOIta 

• 	•• 	••. 	•, . 	• 	; 	I 	• 	• 	• 	• 	I 	• Ii 	I., 	• 	•• 	• 	••.• 	I 	•  I7 	 .LI. 	•• tyQ 	
re flOnrnonet 	r. 

in the pzrn- af-t • 	
k 	: 	 .dmjojb,: 'l4ndz''t. 	dp1.rv;

j. 

I 	1 	
'Cl 97/fly/Serviog) dt,25.'j,964 

 • 	:' 

	

• a 	
qia4 ,1A'Ara L 	I J 	•( 	 I 	 I 	, 	

t 1 
• 	() 	n1t 	si Fernily 	 II 	• h11f I  i& 	ç 	,2 Pat g 1  Zf 	rQxcj 	.ott e ra iidl, 'pe 	eeh 1 ' /rj' • (c) 	 *it1ij 	 litnJt of money 	er o Zn c2.0 	

•
"4 , v1 o v. 3o/ psr month pr dvjdu, 

I • •, 	•, •' (e 	
óf.fileàc 	odetton a 	tod • • 	•., • 1 	th '1 	' 	tetj 	

sri payrn,áni Of nnia1 erit 
	 at • 	•• 	4  •a 	rnzTt CQ 0 ot ion zl t- e ined 1B XBOUired 'e.bQ al1ed • 	4 	•. 	• 	•• 	.• 	,  another peronnel ft 	 of 

• ' 	• • 	
"' th fmi4 

eth 	
my b 	 to t o 	 a1j ri w

heraPpropriate ix inferior t tha •tmj us • 	4 	•  r 	, 	iia& 	CQflCeXned, 	• 	I. 	I 	
• 	• ¼.: :. : .I. • 

	

I 	 • 	•• 	
4 	

I 

• 	, ' ' T 	ov 	
xe non-monetary in 	tir 	nd no .  • • 

• 	• 	• 	 Lr th 	xrn of mote 	 c prt • 	• 	' FSQ i 	 unc 	the ex tnç -uLaa, (Re 	• 	•,' .. :j 
• 	.• 	1  ippevdj,',  

2/( 	
to Gay-b ,lett 	NsJ/27 	 '.• 

• ' 	
• 	 r/GyjC) CiL.2,3..969) 	

• .1 :.. 	:. 
• 	• 	

4 . 	• 	. 	/ 	4 	1 	• 	 , 	,• 	
• 

	

I 	• 	 . 	. 	
I 	• 	. • 	I' 	I 	/ 	• 	• 	 • 	• 	4 	• 	• 	•, / 	, 	I 	

I 	• 	• 	. 	. Ii 	, 



• 	FAX 	 -, 	

91 U. 3Q11 	 TO 

JGM 8/2003 18.3 	2016267 - 	 , 	

\ 

S 

	

• 	 a 	 •s  

	

I , 	 •• 	I 	 ,, 	 , 	

i.I. 

/ 	

: 	 .' 	 .•.,' 	• 	. 
I 	 • 	

• 	 , 	
3• 	

. 	". 	,; 	
•1'., 

- 	

/ 	
e,c;4 uty, 	

• e '?z 

aiim 

	

POa 	

, 	 p 

	

Arm q 1  '? 	',I. 	• 	• 	' 

I 	
ç 	•. . 	

• 	1 	• 	, 	, 	. the 

	

 #, ,' 	• 	•,,, 	, 	.. 	
, s 	 • 	 ,, 

	

I 	

I 	

I 	
• 

• 	: 	

,. 	
•,  

	

SP(RC 	

A 
n' a. 	

n0 	
fo the' 

	

ay 	
:17.4,, 9S., • 
	y "0pa 	

tb,, • 

• Pr4. 	
9,: sn th 

	

r, 	

'n a 

	

o 	
0, j, No, 

(Cl
ov. 	

96) 

Are j jr  

L 	
14;q 	 •, 

/  

• 	 , • 
	

'ne 	kopj 	 to

2 'hQU8e . 

 ars 
• 	

600fl. 
• 	,, 	 Of h 	PO3tj 	fl t 

• 	

euc 	
be. subj.. 

• ...,• 	

o 

f 

	

, 	
t 	ts 

. •,, 	
' 	

1.gQOa3 	
(C). 

\ 47 	
ts 

S,c 	
tGth 	o 	 , 

I 	• 

9 7 

wh  Iha 

 

	

po 	

1 •
.10 

• 	

Q• 	

U.ent4td 

	

of 	
O, 

ø ce.ep 	
I 

• 	
. '• 	

.0 .t 	
at 	

of 

	

'of

et 	 .• " 	

• 	
'. 

• • 	• -I • 	

Od d 	
oifjc 	

y 

o 	o 	

L1 	
fl, 	''• 	' 	

• 

qu 	

I 	

• 	I 

• 	

.'.. 
tt Ot 

1. 	

dt,2,366 	 •• ' 	, 	• 

	

I 	• 	• 	. 	•" 	

•• 

• 	• 	, 	 •• 	• 	••- 	• 	

4/ 



	

27.:O5 , 2O03 15:35 FAX 2016287 
	

3CM -1 

/03 1S:3D D C S 	 91 11 3113 7 
	

TO; 	 02 2206955 F 

fi 

'S  W ith  

 Gnttqd tê dr P• of. 	
th 	

a.. 

V 	 S 	

• 	 0t• the 	
Co 

• 	''' 	
a 	

O.M. 
a 
 &a 	

Er t• to t1 ze, 
hr en 

I 	

Vaey, •t  

S 	the 	

b. th 
v 

d 	m'j 
Ic 

	

• 	 — 	

mo 

I 	

I 	

p 

I 	

dt b 5.99p) 	", 	• 

	

3 	Th 	
t 

lo  
Bub 	

Q 	

G to 	
VIM 	

PeX 

	

. t 	
°ib 

I  

	

I 	 pI 

• 	

qu'ate6..• 
Q •IORia 	

rcog 
'tGte, 	

2bje 

a 	
that wi 	b 	

be 

eçe er 	
tQj 	hoj 	

be 1' 
a 

• 	 S 	 . 	

I 	

•a 	 ., 	

'. 	
• 

	

SI.. 	• 	

a,,. 	

• 	S . 

'S 	 . 	

5, 	

. 	 a 	

•, 	4 	
5 	a 	• 	

, 

'.5 	

,I 	 $ 	, 	S 	

SI 	
..5 	•. 	

• •,.,._, •.••'• 
	

S. 

.5 	 ''S. 	 a 	

• 	 ,• 	
S 

	

"air 	•. 	. 	

'Y.", 	• 	• 	S 	

• 

I 	

te
e' 1 Q 	c f  

• 	S 	• 	S 	 . 	 S 	

• 	

, 	a 	 , 	, 	 . 	

S 	
• • 	• 	

* 	
l.r .,r 	

..a,t  

a 	

a 	

a 

	

5 	,•. 	

, 	"'' 	s 	,, 	
, 	

" 	 ,. 	' III 	 a 	
1' 	

'•, 	•, 	

•. 	 • 	S 	

' 

	

S 	

S 	 a 	

, 	S 	
, 	,,• 	.,, 	,. 	. 	

, 	,. 

• 	
• ,a., 	

, 	 •• 	. 	

, 	S. 	

•' 	

. 	.5 	5 	
5 	,5 	'• 

S 	

• 	 •, 	 S 	

' 	
. 	I' 	, 

a 	

a 

S 	 , 	. 	• 	

• 	
I 	a 	

.5; 

a 	

1 

a 	

I 	

4 

5 ,, 	 . 	

5 	
a 	 ' 	• 	 S 	

"". 5, 	
S 	

' 

IS 	 . 	• 	 a 	 , 	.• 	S 	

• 	•,,,,• 	
'''''S• 

I 	
•', 	

, 	 • 	 ,. 	 . 	

5 	
••' 	

S. .. 	 ' 	

'' 	.' 	
.•' 

a 	

' 	
I 	

134 

S '.5 	-. 	 a 	, 	• 	 • 	

. 	• 	 ' 	

' 	•:. 	a ' ' 	, 	....... 
a 	/ 	 ' 

• 	. , 	S 	I5 	

c' 	
, 	•, •, 

	•, 	I 	,. 	
a 	• 	

"' 	 S 	 , 	 , 	 •. 	

• 	. 	

:' 	
' 	' 	

I . 

	

I 	

' 	

a 	
• 

5 	 . 	

, 	
• 

S 	 S 	

5 	

5 	

•• 

• 	.: 	
' 	

. 	 S 	

' 
a 	• 	 • 	S 	

• 	 I S 	, 	, 	 ' 	

. 	': 	
' 	' 

S 	• 	 • 	

• 	' 	I;:.I' 

a 	

a 

I 	

I 	

a, 	a 	 lII 	
Ii, 	

a ' a ' 	',, 	' 	' 	 a ' 	' 	 •' 	 1, 



NNEXURE tv  
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kt I)PD!Oo2OI2OIFS'IY 	7 	k 	o36/j', o / . l)aI.e: - 

Sth: - iIc.Id tcrice ConcesshnufMlowanees to CSL) Employcesserving in 
Ue l id/Modified Field Area. 

This frs to the telephonic discussion between Mr S. K. (3upta, Arei i\1anager, 
(SD Depot Narangi and the under signed on 30.05.03. 

2. 	As deslied by DGM (P & A) and infhrniation is galheied lioni Sin. I.IQ 
fthntnpahnr, J* it is learnt Unit no monetary compensation is l)eut% gwen to 
Peleuce Ci'iIiais posted in I)imapur. 

, 	
The staiTh ofDimaput depot are drawing following concessions. 

Applicable FkbI Area Concessions at Dimapur as per kiter Whether 	fadlity 
No. 4(&')I2(QOfd (nv- I) di. 2 1..ft9.2tHtft 	 extended to (:'sl) 

ernp!oyee 
iiimapni or Not 

Free rations on scale applicable to combatants of the Army or -Yes 
Air Force as the case may he and fuel. 

Free tented /basha accommodation and connected services to -Yes 
the. extent lasibk. 

Free clothing on minimum essential scales of Army personnel -No 
if iii corps ConimanderiADC in C Air force command 
considers the issue of such clothing egsentiai fhr operational 
regains. 

Free remittance of thmily allotmen(s upt.o its. 50001- per -Yes 
cnonfh. 

Free medical troatimat and hospital treatment. 	 - Yes 

ii \Voiwd/iujury or Th.miiy pension or gratuity under chapter -Not yet a'ailed 
XXX, VIII ('.'SR or AJ1157/87!AFI/20/58, as the case nmas be, 
or compensation under the workmen's compensation Act 
where applicable. 

) 2 Postage Free Forces letters per individual per week 

j 



r 

Ii) Renitauce within Indian li,nit of money orden arid hmciinii 

Postal orders free of coi iioii up to the maxinwnviJU of. 
per month J)C1' idividuul. 

1) Retention of .iAz,uily accommodation allotted by Govt. at $he 
old dnt.y station on paymeflt: of normal rent. If (lie 
acconuriodation retained is required to be of ser'ice, (lie 
imilics may be shfled to an alternative accommodation. 
Whether apj)ropnate Or infemior 10 tho Status of the 1IIIhVICIUI1 

concerned. 

C. 	cialutL±vLSDA) in theLte41 1  

The t)ethnce civilians recruited from outside the North Eistem -Yes 
Region and posted from outside into the NER and serviig in the 
Field/modified field Areas would be entitled to the SDA in 
aldition to the FSC in the Field fMoclified field Area. 

D; 

Special Compensatoiy (remote Locality) Allowance will not be -No (Since F'SC old 
admissible alongwith FSC in Field Areas for the period beyond re is pai(I upt II 
17.04.9.5. Aiiy ovoipaywent iiiade for the period beyond 17.04 .9S 110W) 

ze .i. lj ta_s: 

Civilians transferred from a family station to a non-family station -Yes 
in Field Area are entitled to BRA at the rate applicable to the old 
duty station provided the Govt. servant is keeping his linnily in the 
house owned by him or in a rented acconnmo(lalion at the old duty 
station, for the duration of his posting in the non-family station in 
the Field Area. 

(1) M SARKA1) 

AREA MANAGER 
CSD DEPOT DJMAPUR 

CC to DGM (P & A): - For kind information please 

a 	 / 
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL  

GUWAHATI BENCH AT GUWAHATI 

IN THE MA'fl'ER OF: 

___________ 
Contempt petition No.23 of 2003 

In O.A. No.57 of 2002 

And 

IN THE MATPER OF: 

Sri Nomal Chandra Das and 

134 others 

Versus 
11 

The Union of India & Others. 

And 

INTHEMA'lTER OF: 

An Affidavit-in-Opposition on behalf of the Respondent-

Contemners against the petition under Section 17 of the 

Central Administrative Tribunal Act 1885 for non compliance 

of the Judgement and Order dated 19.8.02 passed in O.A. 

No.57 of 2002 of the Applicants. 

An Affidavit-in-Opposition on behalf of the Respondents-Contemners 

I, Ajay Prasad, Secretary, Ministry of Defence, Room No.101, South Block, 

New Delhi- 110011, aged about 56 years, do hereby solemnly affirm and 

state as follows: 

That, I have been ixnpleaded as Respondent-Contemner No.1 in 

the above noted Contempt Petition, herein after to be referred 

to as the Petition, as such I am fully conversant with the facts 

and circumstances of the case. A copy of the said Petition has 

been served upon me and I have understood the meaning of 

the content of the said Petition after perusal of the same. 

2. 	That, with reference to the averments made in the Para 1 of the 

Petition the Deponent begs to state that the Hon'ble Tribunal 

vide its Order dated 19.8.02 directed the Respondents to 

provide Field Service Concession to the civilian employees of 

the Canteen Store Department serving in newly Defined Field 
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Areas and Modified Field Areas as per recommendation of the 51 
Fifth Central Pay Commission. 

3. That, with reference to the avennents made in para 2 of the 

Petition, the Deponent hereby denies the same, save and 

except, what ever is borne out of record. The Deponent begs to 

state that the Ministry of Defence, Govt of India, vide its letter 

No.95257/ Q/ BOCCS/ 2149/ D(Mov)/ 98 dated 5.8.98, conveyed 

the sanction of the President of India, of Field Service 

Concession to the employees of Canteen Stores Department 

serving the newly Defined Field Areas and Modified Field Areas 

w.e.f. 5.8.98. But the Ministry of Defence, Govt of India, vide 

its letter No.95257/Q/J3OCCS/224/CC/D(Mov)/98 dated 

27.11.98 corrected the date of enforcement of the said 

concessions w.e.f. 1.4.93 instead 58.98. 

Copies of letter dated 5.8.98 and letter dated 27.11.98 

are annexed herewith and marked as ANNEXURE-1 and II 

respectively. 

4. 	That, the Ministry of Defence, Govt of India, vide its letter 

No.4(6)/2000/D(Civ.I) dated 2 1.9.00 has decided to consolidate 

the Orders contained in a number of Govt letters on the subject 

of Field Service Concessions. The Ministry also opined that 

henceforth the following are the Field Service 

Concessions/Compensatory Allowances admissible to the 

civilians working in Field Areas and Modified Field Areas as per 

the existing rules and instructions issued by the Ministry of 

Defence from time to time. Following are the facilities 

available in Field Service Concessions in the Field Areas. 

A. Field Service Concessions In the Field Areas: 

Free rations on scale applicable to combatants of the 

Army or Air Force, as the case may be, and fuel. 

Free tented/basha accommodation and connected 

services to the extent feasible. 

Free clothing on minimum essential scale of Anny 

Personnel if the Corps Commander/AOC-in-C Air Force 

Comimmd considers the issue of such clothing essential 

for operational reasons. 

Free remittance of family allotments. 

Free medical treatment and hospital treatment. 

t) 	Wound/injury or family pension or gratuity under 
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chapter XXXVIII CSR or Al 157/57/API 20/58, as the 

case may be, or compensation under the Workmen's 

Compensation Act where applicable. 

2 Postage frec letters per individual per week. 

Remittance within Indian limits of money orders and 

Indian Postal orders free of commission upto the 

maximum value of Rs.30/- per month per individual. 

Retention of family accommodation allotted by Govt at 

the old duty station on payment of normal rent. If the 

accommodation retained is required to be allocated to 

another entitled personnel per exigencies of service, the 

fimi1ies may be shifted to an alternative accommodation 

whether appropriate or inferior to the status of the 

individual concerned. 

The above concessions are non-monetaxy in nature and no 

compensation in the form of monetaly allowance as part of FSC is 

admissible under the existing rules. 

Refer to ANNEXURE -'C' to the Govt letter 

NÔ.A/ 02584/ AG/ PS3(a) / 97-S/ D(ay/ Services) dt. 25.1.1964. 

B. Field Service Concessions In Modified Field Areas: 

Free remittance of family allotments. 

2 postage free Forces letters per individual per week. 

Remittance within Indian limits of money orders and Indian 

Postal orders free of commission upto the maximum value of 

Rs.30/ - per month per individuaL 

Retention of family accommodation allotted by Govt at the old 

duty station on payment of normal rent If the accommodation 

retained is required to be allotted to another entitled personnel 

for exigencies of service, the families may be shifted to 

alternative accommodation whether appropriate or inferior to 

the status of the individual concerned. 

The above Concessions are non-monetary in nature and no 

compensation in the form of monetary allowance as part of FSC is 

admissible under the existing rules. "(Refer to Appendix -'B' to the 

Govt letter No.A/ 2576 1/AG/ PS3(b)/ 146-S/2/ D(Payf Services) dt 

02.3.1968)" 

A copy of the letter dated 21.9.00 is annexed herewith and marked as 

ANNEXURE III. 

5. 	That, as per the said letters of the Ministry of Defence, Govt of India, 

the Area Manager, Canteen Stores Department, Dimapur, the 
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Respondent/Contemnor No.4 herein informed the Regional Manager (East), 

Narangi, Guwahati, that the staffs of Diinapur Depot are drawing Field 

Seivice Concessions vide letter No.DPD/0020/20/EST/377 dated 31.5.03. 

A copy of said letter dated 31.5.03 is annexed herewith and marked 

as ANNEXURE IV. 

That, the Respondent begs to state that the Applicants under the 

Canteen Store Department are enjoying Field Service Concession. 

That, with reference to averments made in pam 3 of the contempt 

Petition, the Deponent hereby denies the same. 	The 

Resporidents/Contemners have never shown any disrespect, disregard to 

the Hon'ble Tribunal, so question of disobedience does not arise at all. The 

RcspondcntfContcmners have complied with the Judgcmcnt and Order 

dated 19.8.02 passed in OA No.57 of 2002. The Applicants on the basis of 

wrong interpretation of the Govt Circulars Notification etc. made some 

illegal demands before the authority concerned. 

That, as the Applicants made illegal demands on the basis of wrong 

interpretation of Jaw, the Petition is liable to be dismissed in limine. 

That, as the Applicants made false claims as above, the Hon'ble 

Tribunal may impose some .cost to be recovered from the 135 Nos. of 

Applicants. 

That, the statements of facts made in pam 1 to 9 above are true to 

my knowledge and the rest are my humble submissions before the Hon'ble 

Court 

Identified by me 

fe,, L4 . 
29-7 

Advocate's Oftnk 

(Aj 	sad) y-P 
I5èfence Secretary 
Ministiy of Defence 
Room No.101, South Block 
New Delhi-l10011 
DEPONENT 

(AJAY PRASAD) 
rr - iq' 

Defence Secretaxy 

Th, bstJ 
A3CtCV:r. 

Flt t&kwh\b 



I 

NNEXURE 
Al` JEXJE 	

TO CSD OflDER NO. 36/98 UATEU 18 Auu'9O 

y3- 

No.9525//jocd.s/21Lg/D(MOv)/9B 
Governlnzjr)t of :rrd to 
Minit Defence  
Nrw Delhi, the 05th August, 199S. 

To 

The Secretary, 
• 	Board of. Controlt 	 S  

• 	 Orteen Servic9s 
13look, .Rooin No.16, 

Church Road, 
New Delhj 110 001. 

• 	Subject :- Field Service Concessions to Canteen 
ores Dep art went e TflT)lOyee S SC rvinp 

in the newly chfinccJ Field/Mod t:Cieci 
Field Areas. 

S S • • • 

Sir, 

I an directed to refr to Ministry of. Dnc 
J.(terNo. 37269/AG/ps 3(a)/90/D(pa/Serytces 

94, No.. ..B/37269'/AG PS 3(a)/1G5/D(pay/Scrvj.cen) • 	dtd 371-95 1  Corrigendutn No .13/37269/AG/ps 3 ('a )1730/ 
• 	i)(Pay/Services ), dated 17. 4 .95,, No 1 (22)/97/D(Pay/Srvices) 

d;ited 8-1-'98arid No.3(4)/97/D(pay./Servjces) dated 0-1-90 
td to convey, the sanction of the ?rasiden.t tO the y  

i? ollowing Field Services Conce 	to employees of 
Canteen Stores Depax±ment serving in the new]!y defined 
Jtld Areas and lVlOdjfjed Field Areas as enumerated,s in. 
(ovt: letL- er dated 131.94:.- 

-)• Cantcon * Storos Department enpIoyees se±'vin in 
the newly defined Field Areas will bo'entitled 
to the CoflcCofl, enurneratedin AnnexurQ 'Ct • 	
to Govt letter No.A/0251/+/AG/ps 3.(G)/97-S/ 

• 	 D(pay/Servjces) dated 25-1-1964. Canteen 
Stores 	partment employees serv inLn t h 
newly defined I'lodi.f ted •Field Areas will be 
entitled to the COflcC55jofl enumerated in 
Apndiç t13t to...Covt letter No.A/25761/1\G/p.3( 

• 	1LI.6J.S/2/D(pay/3.r, ices) rJ  ated 2nd March 1 960. 

ii) CentCen Stores Department employs serving 
in the newly def med ft.d ifieri Field Arc 	will 
be entit1d to the Specie]. Co)nsaOry (Rtrt;ot 
Locality) ellownce and other al].owences as 

• 	 dmis.ible to Defence' Accounts •Departnent 

' S  

/ 

• 	•1• 



	 (.1 	 ' 

cvUinnipLc,yi ag 1-atbertQf,ore under 
iiiet'ue ioiw i $w'Ji by this Mth,ry Trom 'I: :1m' 
Lo time. I1owver, in respect of CSD emoloyees 
serving in the newly defind Field Areas, Spcicti 
Compaetory..(RemO1 	Locality) .Allowenc ar other 

	

H 	 ellowance s 	not ooncurrentiy ad niis ible elonq 
with Fiid /Servica ,conce ssion ' 

iii) Conequent upbrl the deotstons of Governmant on 
the re0ommandations of Fifttj Central Pay Commission 
relating to allowances and conCessios in resoect 
of the Officers of Arrny:Navy & Air Force the 
revised, retes of al1owooes/oonasj6ris as 
the Appendix attached to t1e'ietters.rio.1(22)/ •' 
97/D(Pay/Services) end N0,3(L/97/D(pay/Servjce) 
dated a-01-98.,wjil be admissIble to the Canteen 
Stores Department employees serving. In. Newly 
Defined Field Areas and Newl.t Thfined Mod if id 
Field Areas. 

2, 	The$C orders will coin into force from the date of 
IS15LIQ of this 1cttr. - 

5 	r.L.his,issue with the concurrence of Ministry of 
I:ef1t( . Lrnce/0.B),vide.their ID No.1367/QB dated 5-9B. 

Yours faithfully, 

G 
/ 	 ( T.P. MONDAL ' 

Undcr'Secretary to the Govrnmcnt of Indi 
Tele 	301.2962 

(r.j)./ 	L 	-- 
CGDA, New 'Dlhj. 	-' 

CD A C .D (Ad e iph i ) 11 9 "1K 11ond, Mu mba i- 20 
CSD Mumbai 	 . 
Jt Dir DADS,'HQ SC Pune 
Audit Qfiicer (OS) .Rsidnt Audit Cell, AdoJ.pbi, Murnbi, 
DDGCS 	10 copies. 	 H 

a 	 .7 



W(UE -IL 

XUE 'A' TO CSD OflDER NQ. 54/98 DATED 11 DEC'98. 

No. 95257/Q/BOCC.5/224/CC/b(Mov )/9g, 
Government of India' 
Ministry of Defence 
New Delhi, the 27th November, 19. 

QP1 

The following amendment is niade to thisI1inistry'. leftter No.5 2 57/Q/Bocc5/2149ciD()/98 deted 05 . August, 1998, regarding Field Service Concession to Canteen 	stores 
Dartment.eiirpioyees serving in the newly defined. Field/ 
Mo]if led Field Are as 

Pare  _2 r1Labe . 	as 

'The5e orders . ,will Come into force w,;f t 01.4.1993' 

24 	This corrigendum issues with the •  concurrence of 
Ministry of Defence (Finance/QB) vide their U:O No.2018/QB 
da€ed 25.111998. 

Yours faithfully, 

C T.P'.. MONDAL ) 
Under •$ecretary to the Government of Thd is 

Tele 1  301 2962 

To 

The Secretary, 
ord of Conti61 

Canteen Seryices 
L-I B lock, Room No.15 
Church floa, New Deflii-110001. 

Copy toe-. 

CDPC~ -'Olw, 	1ii, 119'M(Road, Mumba-?O 
CSD HO Murnbai 
Jt Dir DAD, HO SC Pune. 
Audit O1fjcer(D 	Resident Audit Cell, M.elphi, 
Murnbai. 
DDGCS - 10 c,opies. 
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1U1. (IL) 

Sob: - Fieki Service Concessions/Allowances to CS) )npkyecs serving n 
(be Vield/M oit fleField Area.  

This re.ters to the telephoniC dicuggioii between Mr S. K. Giipti, Area Mamger, 
I ) l)epo( J'1arangi and the under igued on 30.05.03. 

A desired by DGM (P & A) and infhiniaion is gathered from Stu. Ii Q 
Ramnpahar, ji4' ii is learnt that no monetary compensation is being givell to 
I)e.iiice Civi' ians 1osle(J in J)irnnpur. 
The staJ.i?s ofDimapur depot are drawing following concessions. 

AppicabJe FkbJ Area Concessions at Dimapur as per kttes Whether 	fatuity 
No. 4(c)!2000id (ctv-J) dt. 21.09.2000 	 exteriled to CSI) 

ernjh,yee 
Dimapiii' o Not 

Irce rtious WI scale. appl.icat)Ie to combatants of the Array or -Yes 
Air Force as the, case, may be and hid. 

Fi'ee tented /basha accommodation and connected servic(;s to -Yes 
the. extent fasible. 

Free clotib ing on inininiiiiil esentiai scales oF Army persommel -No 
if the corps Coinmander/ADC in C Air force command 
cci dcr the issue of,  such clothing essential for operational 
rea. 

'A 	(1) Free rc.mitiarico of' thmily allotments upto Its. 50001- per -Yes 
utoiit II. 

r) Free. medical treatment and hospital k -ea.tuLellt. 	 -Yes 

\Wound/inji.ny or thmily pension or grn.tiiity under chapter -Not yet availed 
XXX VIlE CSR or AIILS7/S7IAFIJ2O/58, as the case may be, 
or coiuj>eination under the workmen's compensation Act 

hcre ap1d cat'le, 

2 t>tge trec i:oice.s letters per individual per week, 
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h) Renntthnce vtl1iiri tndian limits of money orders and Indian -Yes 
J>os(ai o;ilers free of conu'nis1on ip to the maxinmm value of 
Rs. 30/ per month per individual. 

1) Retention of family accommodation allotted by Govt. at the -Yes 
old duty station on payment: of normal rent.. If the 
.accoiiunodatioii retained is required to be of iiervivc the 
thmilics may be shifted to an alternative accommodation. 
Whether appropriate or inferior to the status of the individual 

concerned. 

C. 
Rqion: 

'['he Delince civilians recruited from outside the North laterit -Yes 
Region and posted from outside into the NER and serving in the 
Field/modified field Areas would be entitled to the SDA in 
addition to the FSC in the Field fModified field Area 

1). 	ReinoeLocillp%vc 

Special Compensatoiy (remote Locality) Allowance will not he S-No (Since FSC old 

admissible ahongwith FSC in Field Areas for the period beyond rate is paid uptil 
17.04.95. Any oveipayinent made for the period beyond .17.04.95 now) 

E. 	House RenLAflowrnceJ1M)_in Field Areas: 

Civilians transferred from a family station to a non-family station -Yes 
in Field Area are entitled to I-IRA at the rate applicable to the old 
duty station provided the Govt. servant is keeping his family in the 
house owned by him or in a rented accommodation at the old duty 
station, for the duration of his posting in the non-family, station in 

the Field Area. 

(D M SAR}(AR) 

AREA MANAGER 
EPOT DIMAPVR CSD D.E.  

CC to DGM (P & A): - For kind information please 



E CENTRAL ADMINISTRATIVE TRIBUNAL 19 
GUWA HA TI BENCH AT GUWAHA Ti. 

I.x 
IN THE MATTER OF: 

Contempt Petition No.23 of 2003 

In O.A. No.57 of 2002 

And 

IN THE MA TTER OF: 

Sri Nomal Chandra Das and 

134 others 

Versus 

The Union of India & Others. 

And 

IN THE MATTER OF 

An Affidavit-in-Opposition on behalf 

Of the Respondent-Contemner No.2 

against the petition under Section 17 

of the Central Administrative Tribunal 

Act 1885 tor non compliance of the 

Judgement and Order dated 19.8.02 

Passed in O.A.No.57 of 2002 of the 

Applicants. 

An Affidavit-in —opposition on behalf of the Respondent-
Contemner No.2 

I Major General P. K. Singh, General Manager, Canteen Store 

Department ADELPHI, 119 Maharshi Karve Road, Mumbai-400 020, aged 

about £ç years, do hereby solemnly affirm and state as follows:- 

1. 	That, I have been impleaded as Respondent-contemner No.2 in the 

above noted Contempt Petition, herein after to be referred to as the 

petition, as such I am fully conversant with the facts and circumstances of 

the case. A copy of the said petition has been served upon me and I have 



understood the meaning of the content of the said Petition after perusal of 

the same 

Thai, with reference to the averments made in the para I of the 

Petition the Deponent begs to state that the Hon'ble Tribunal vide its 

Order dated 19.8.02 directed the Respondents to provide Field Service 
Concession to the civilian employees of the Canteen Store Department 

seiving in newly Defined Field Areas and Modified Field Areas as per 

recommendation of the Fifth Central Pay Commission. 

That, with reference to the averments made in Para 2 of the 

petition, the Deponent hereby denies the same, save and except, what 

ever is borne out of record. The Deponent begs to state that the Ministry 

of 	Defence, 	Government 	of 	India, 	vide 	its 	letter 

No.95257IQIBOCCS/2149/D(Mov)19B dated 5.8.98, conveyed the 

sanction of the President of India, of Field Services Concession to the 

employees of Canteen Stores Department serving in the newly Defined 

Field Areas and Modified Field Areas w.e.f5..8.98. But the Ministry of 

Defence, 	Government 	of 	India, 	vide 	its 	letter 	No. 

95257IQ/BOCCS1224ICl/D(Mov)198 dated 27.11.98 corrected the date 

of enforcement of the said concessions w. e. f. 1.4.93 instead 5.8.98. 

Cc pies of letter dated 5.8.98 and letter dated 27.11.98 are annexed 

herewith and marked as ANNEXURE I and ii respectively. 

That, the Ministry of Defence, Government of India, vide its letter 

No:4 (6)120001D(Civ.1) dated 21.92002 has decided to consolidate the 

orders contained in a number of Government Jetters on the subject of Field 

Service Concessions. The Ministry also opined that henceforth the 

following, are the Field Service Concession/Compensatory Allowance 

admissible to the civilians working in Field Areas and Modified Field Areas 

as per the existing rules and instructions issued by the Ministry of Defence 

from time to time. Following are The facilities available in Field Service 

Concessions in the Field Areas. 

A. Field Service Concessions in the Field Areas: 

Free rations on scale applicable to combatants of the Army 

or Air Force, as the case may be, and fuel. 

Free tented/básha accommodation and connected services 

to the extent feasible. 



Free clothing on minimum essential scale of Army Personnel 

if the Corps Commander/A OC-in-C Air Force Command 

considers the issue of such clothing essential for operational 

reasons. 

Free remittance of family allotments. 

Free medical treatment and hospital treatment. 

0 Woundñnjury or family pension or gratuity under chapter 

XXXVIII CSR or 1571571AFI 20158, as the case may be, or 

compensation under the Workmen's Compensation Act 

where applicable. 

2 postage free letters per individual per week. 

Remittance within Indian limits of money orders and indian 

Postal Orders free of commission upto the maximum value 

of Rs. 301- per month per individual. 

i,) Retention of family accommodation allotted by Government 

at the old duty station on payment of normal rent. if the 

accommodation retained is required to be allocated to 

another entitled personnel per exigencies of service, the 

families may be shifted to an alternative accommodation 

whether appropriate or inferior to the status of the individual 

concerned 

The above concessions are non-monetaiy in nature and no 

compensation in the form of monetary allowance as part of FSC is 

admissible under the existing rules. 

Refer to ANNEXURE 'C' to the Government letter 

No. 4/02584/A G/P83(a)/9 7-S/D ('Pay/Services) dt. 25.1.1964. 

B. Field Service Concessions in Modified Field Areas. 

Free remittance of Family allotments. 

2 postage free Forces letters per individual per week. 

c,) Remittance within Indian limits or money orders and Indian 

Postal Orders free of commission upto the maximum value of 

Rs.301- per month per individual. 

d) Retention of family accommodation allotted by Government at 

the old duty station on payment of normal rent. If the 

accommodation retained is required to be allotted to another 

entitled personnel for exigencies of service, the families may be 

shifted to alternative accommodation whether appropriate or 

inferior to the status of the individual concerned. 
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The above Concessions are non-monetary in nature and no 

compensation in the form of monetary allowance as part of FSC is 

admissible under the existing rules. (Refer to Appendix 'B' to the 

Government letter No.A1257611AG/P83 (b)1146-S/21D (Pay/Services) 

dt.2.3.. 1968). 

A copy of the letter-dated 21.9.02 is annexed herewith and marked 

as ANNEXURE N. 

That, as per the said letters of the Ministry of Defence, Government 

of India, the Area Manager, Canteen Stores Department, Dimapur, the 

Respondent-Contemner No.4 herein informed the Regional 

Manageq'Easf), Narangi, Guwahati, that the staffs of Dimapur Depot are 

drawing Field Service Concessions vide letter No.DPD100201201EST1377 

dated 31.5.03. 

A copy of said letter-dated 31.5.03 is annexed herewith and marked 

as ANNEXURE IV 

That, the respondent-Contemner begs to state that the Applicants 

under the Canteen Stores Department are enjoying Reid Service 

COncession, as directed by the Hon'ble Central Administrative Tribunal, 

Guwahati. 

That, the Respondent-Contemner No.2 begs to state that the 

matter regarding rate of allowances payable as per the pay scales of the 

empioyees of Canteen Stores Department in comparison with the ranks of 

combatant personnel was put up to the Controller of Defence Accounts for 

their concurrence, but the same has not been accepted by the Controller 
	

( 

of Defence Accounts. To that effect a letter Ref. No.31ADMN B-

1)11634(FC)12673 dated 26.6.03 was issued by the Dieputy General 

Manager (P&A) Canteen Stores Department, Mumbai to the Respondent-

Contemner No.3. 

A copy of the said letter dated 26.6.03 is annexed herewith and 

marked as ANNEXURE V. 

That, with reference to averments made in para 3 of the Contempt 

Petition, the Deponent hereby denies the same. The Respondents-

Contemners have never shown any disrespect, disregard to the Hon'ble 

Tribunal, so question of disobedience does not arise at all. The 
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Respondent-Contemners have complied with the Judgement and order 

dated 19.8.02 passed in QA No.57 of 2002. The Applicants on the basis of 

wrohg interpretation of the Government Circular, Notification etc. made 

some illegal demands before the authority concerned. 

That, the Respondent-Contemner No.2 begs to state that, if the 

Hon 'ble Tribunal comes to a conclusion that the Respondents-

Contemners have committed contempt of the order dated 16.8.02 in QA 

No. 57 of 02, the Respondent-Contemner No.2 begs unconditional 

apology and begs to be excused for the same. 

That, as the Applicants made illegal demands on the basis of wrong 

interpretation of law, the petition is liable to be dismissed in limine: 

That, as the Applicants made false claims as above, the Hon'ble 

Tribunal may impose some cost to be recovered from the 135 Nos. of 

Applicants. 

That, the statement of facts made in para I to 9 above are true to 

my knowledge and the rest are my humble submissions before the 
Hon'ble Court. 

I hereunto set my hand on this the 	th day of July 2003 before the 

Hon'ble Central Administrative Tribunal at Guwahafi 

Identified by me 

Shri B.M. Choudhary,' 
(Advocate) 2.101. 

(P.K.Slngh) 
Major General, AVSM 
General Manager 
Canteen Stores Department, 
119, Adelphi, M.K.Road, 
Churchgate, 
Mumbai.400 020 

T. 	 Jhi 

Jj Mk1 

(cAuc0J) 

. 7.63 
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0 Cove rniint. of Irid i 
Ministry of Defence 
Nrw Dlhj, the 05th August, 1999. 

The Secretary, 
Boercl of Conirol 
Cfl-i Services 
L-I Block, . Roon No. 16, 
Church Road, 
New Delhi- 1'lO 001. 

Subject : 	Field Service Concessions to Canteen 
S4 oros Department employees serving 
in the nw)y claf thed Field /Mod if iec) 
Lielc) Areas. 

• 	a 

Sir, 

I a m, directed to refer to 4inistry of Defence 
JjI;ter No. 37269/AG/pg 3(a)/90/D(pa:/gervtceg 

No.. •': 13/37269/AG PS 3(a)/155/D(poy/3rvjcen) 
daLed 3 195,Corrigenwn No.13/37269/AG/ps 3.()/730/ 
D(pay/Service 

), dated1
~~ 
 . 95,. No.1(22)/97/D(Pay/S ( rvjces) 

8-198d NO.3(97'/D(pay./5ervjcs) deted 13-1-93 
to convey the sanction of the ?rà.sident to the 

i'ollowing Field Services Concessiohs:to employees .of 
CanLeen Stores Department serving in the iewly defined 
E'ild Areas and Modified Field Areas as enumerated' in. 
Govt letter dated 13.-1.94:.. 

i_) .  Canteen SL:ores I)epartment ethployees serving in 
thp. newly defined Field Areas will beentitled 
to the conce5jo 	enuinerad in Annexure 'C? 
to Govt letter No.A/0253/+/AG/Fs 3(G)/97-S/ 
D(pay/Seryjces) dated 25-11964. Canteen 
Stores Department. employees, serving in the 
newly defined Modified .J?ield Areas will be 
entjtl€d to the COflC@5SjO.fl enumerated in 
Appandix. 	to Govt letter No.A/25761/AG/p53(h ) v 
1L6S/2/D(pay/3rv ic5 )  dated 2nd March 1966. 

Ct Cen Stores Department e mploy e s c rv inç 
in the newly dc-f med M:.d if ied Field Areas will 
be entft.1d to •c- Special Coirrpensatory (ft2rot 
Locality) allowance and other allowances as 
dmisible to Defence.' Accounts •Deportnent 

/2- 

/ 
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Civilianemployeas hithrtçf,ore under nx:L?ti,ng 
instructionv J,nsuod by this M:tistry from 'I:  Imo 
to time. I1ow6ver, threpect of CSD emoloye@s 
sGrving,in t he newly defined Field Areas, Spabiol 
C 0 111pe 6 S, at or Y.. " (Remote Loclity) .Allowarce orO other 
iflowmce. 	noI ooncurrc3ntly adnitsible elon 
witli Fie1d/.Srvjoo ,concassjonb 

in) Consequent upbn the dcc is tons of Governnnt on 
the reommanc3etions of Fifth Central Pay Conitnis.ion 
relating to allowances and concesiosiri resoct 
of tho Officers of Army:Navy& Air Force, the 
revised. rates of allowonoes/concassi6ris as ter.. 
the Appendix ttachcd to the'ietters No.1(22)1 •' 
97/D(Pay/Services) and NO.3(Ll.)/97/P(Pay/Servjo) 
d&d 8-01-98.,j1l b admjssjbl to the Contn 
Stores Department employees serving. in Newly 
Dejined FIeld Areas and Ne,l Dfined I1odifi.d 
Field. Areas. 

orders will COfn3 into force from the date of 
1 ;uc of this 1ott r. 

3 1, his-"issues with the. concurrence of Ministry of 
c'.tnrce /) ,vide ,their ID No. 1367/QB dated 5--96. 

Yours faithfully, 

	

/ 	 ( T.P. MONDAL ' 
Under'Sccretary to the Govrhment of Indi; 

Tele 	301.2962 
j) 	t U 

	

CGDA, New Dlhi. 	- 
CDA. CSD (Adeiphi), 119 1K itond, Numbai-20 
CSD Mumbai 
Jt Dir DA1DSH0 SC Pune 
Audit Qiiicer (Us) Resident Audit Cell, Adoiphi, MumbAi. 
DDGCS - 10 copies. 

/ 
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ANNFXURI - H 
ANNEXURE 'A' TOCSD ORDER NO, 54/98 DATED 11 DEC'98. 

• 	No. 9527f Q/BCca/224/cc/i(Mov )/98 
• 	Government of tdi 

Ministry of DeThnce 
New Delhi, the 27th November, 119. 

CORR IGFNDUM 

The following amendment is made to this Mnistry' 
letter No. 5257/Q/Bocc, 2149D(MQv)/98 dated •O August, 1998

0  regarding Field Service Concession to Canteen stores 
Department employees serving in the newly defIned. Fieldf 
Modified Field Areas 

, jQcl.  as: 

These orders 	.will COme into force w,e.f. 01.4.1993' 

2. 	This corrigendum issues with the concurrence of 
Ministry of Defence (Fthance/QB) vide their tJO No.2018/OB 
dated 25.111998. 

Yours faithfully, 

- 	%•• 	I 

( 

r•p. 

 MONDAL ) 
Under •$ecretary to the Government of India; 

Tele 	301 2962 

To 

The Secretary, 
Board of Coritx4ol 0 

Canteen Services 
L-I Block, :Room No.16 
Church Ro3, New Dèlhj-110001, 

Copy t.o- 

dO' 	119MT(R0d, Murnbai-20 
• CSD HO Mumbai 	• 

it Dir DADS, HO SC Pune. 
Audit O±fjcer(D5) Resident Audit Cell, k1elT)hi, 
Mumnbai. 
DDGCS - 10 c1opies. 
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U.i\i (J) 

1,4'ietd Scrvi 	Conce t(?fJN/At(jflflc% to CSI) flrnIIlnyec% %ervir i n he Field/J\')  
Od i1 .ie d J?Ietd Aie ,. 

ft.k'rF, to tIle felepboiijc cUscugsion betwceil Mr S. K. Gupta, Area Maimjer, .-'poi N ausi auul flue wuder siued on 30.05.03. 

2 	A dii ed by I(JM (P & A) and irufhrnuatiojt is galhered liotit Stil. HQ 
! npnh, k.H ii t learnt that no monetary comperuafion i being g i ven to teIn 	c_i \' ii Iu1uS pot4ecl nu J)i uuiap or. 
Tie stafTh ofDiuuapuu depol are dravviilS followiiji c 0 lic CiVyli ons. 

	

f AppUv.:ubJ Fithl 
Acu Conce ions at Dimapur as pci kttci Whether 	filhEy / N o.4e).20)9/d (civ_i) dt. 21.A9.2000 	.1 	 criule1 to CSI) I. 	

. 	 eunpIoyee 

N i) lu eeifiout5 oh scale pplicable to combatants of tho 	ny or -Yc 
Air orc a the Case may be arid .tuiel; 

b) 	icified /bisfza accoiiinuojj11 
and connected services to -Yes U1e 	'ttc'u;t 	'u;ibJt, 

ice ijotju l4 011 I11i11jjgjjj 	switial ca1es of Army j)erso,ngej - No 	C if tLu, eip 	 in C Air force cohilinajid issue of such clothing essential fbr operatio,ml 

) ti cc n!.uit(a ace of,  1umily allotiiieiits Lipto Rs. 5000/- per -Ye. mouth 

icdkjl treal.iuuexj( and hospital lu 	neal 	 -Yes 
Woi,cu'j ray or Itrui ly pension or gnI,ojty nuder chnplc'r -Not 	 :'aikd x. vt ii S R or Al/iS 7/571AF 	 yet I u20/58 a I lie case may be, o' C(iitIfl.111l1t)fl 

under the woxljuin's compefl;ation Act where flflpienHe 

2 	Lc Ice Forces letters per individuper week 

) 

a 	 . 



h) 	RritI;itrce within Indian littlit.4 or money ordeN iuul indian -Yei 
IOLaI (W(leJ5 fie ot 	()llIiIIiSSiOII Ill) 	(0 	IIC 	IIUXI IUIIIII val ile ot 

301- per .inoii (ii 	indi vi duaJ. 

I) 	Retention of Thniily accon.imoda%.oii atloUed by Covl. at the .-Ye 

01(1 	duty 	si atiou 	on 	payment 	of 	not iiia1 	rent. 	If 	file 
aecouiiuodaliori retained 	is 	required to 	be 	of service, 	(Lw 
thinilies may be shi fled 	to 	an alternative 	accommodatioti 
Whether appropriate or nilbrior. to (lie status of the i udi vi dual 
coiiceiucd. 

• 

'l'he Defi'nce civilians recruited from outside the North Eatem -Yes 
Region and posted from outside into the NER and ser'tig in the 
Fie!d/iuodthed field Areas would be entitled to the 	SDA in 
widition to the FSC in (lie Field fModilied field Area. 

D. 	Remott Locality Allowances: 

Special Conipeneatoiy (remote Locality) Allowatice will not he -No (Since 1TSC  old 
sldtlliqsiblo nlottwith FSC in Field Areiin for Ifie prod Lyond 1"110, 	is 	pnid 	tiplil 
17.04.95. Any oveipayuiuit made Ibr tlue.period beyond I 7.01 .9 itow) 	' 

I(ou"c' R'nt AHo 	(jiR) 	ri I reldAn'nc 	 ( 

Civilians tnuisfen'ed iloiii a fiunily 	tatioii lo a noii-family 	;1atiou -Yes 
in Field Area are entitled to HRA at the rate applicable to (lie old 
duly 	ta1mori provided the Govt. servant is keeping his fiminil.y in (lie 
house owned by him or in it rented accommodation at (he old duly 
1atiou, fbr the duration of his posting in the non-f'atni!y. station iii 

the Field Area. 

(I) 1'l •AJUAR) 

AREA MANA(3ER. 
('Sl.) J)1P0'I' INMAPIIR 

to DUM. (P & A): - For kind inthrrnation p!cae 

7 
/ 
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CANTEEN STORES DEPARTMENT 
R1 • 	 J1, 

From DGM(P&A) 	 To The RM(East) 
CSD HO 	 CSD Depot 

-_-.,--..-_--._...-.-_ -- ..................., ........... 

RcLNo.3/Admri (B-1)/1634(FC)/ 	. 	Date: 	 Jun'03 

BY FAX & COUIEIER 

SUB: CONTEMPT PETITION 4Q2$(jN OA,N0151102 FiLED .X 
SIIIN.CDA8 VsUOlQIJi.R. . tNRESPECLQ.F 

• 	
. 

 

FIELDSERVICE CONUSS ION  

Reference your letter No.RMEI094/ESZST/475 dated 16 June 2003 
forwarding the parawise comment to be fUed at CAT, Guwahati on the above cited 
Contempt Petition'. 

2. 	.. The matter regarding the rate of allowances payable as per the payscies 
of CSD employees in comparison with the ranks of combatant personnel was put 
up to CDA(CSD) for their concurrence, but the same has not been accepted by 
thern The comments, of CDA(CSD) are.appended here under- 

'As per govt. letter dated 24.05.2003, the FAA/PS C are extended. to CSD 
employees sennng' in field areas. But no where, it is 'mentioned that the same 
should be paki in cash. The FAAIFSC are to be applicable in kind; which is 
extended to uniform personnel. As such Govt. sanction for payment in cash if 
obtained will be in order as 'the order states that the concessions are non-
monetary in nature and nomonetary allowance is admissible, 

In other mirds, defence civilians posted to North 'East-Region are entitled 
for special duty allowance (SDA) as per pare C of ibid letter.' Defence cviliens 
posted to field area/modified field area will be entitled for concession of pare 0, F 
and F of Govt. letter dated 21 Sep 2000 

Therefore, proposal of payment of field allowance, modified allowance, 
drawn on the rate of pay & allowance of civilians is not acceptable in audit being a 
new.practice." 

• 	
3. 	In case the Hon'ble tribunal does not accept the reply filed by you during 
the hearing tomorrow le, 27.06.03, you may inform /file the views of the audit, as 
stated above in the CAT for their orders. 

4. ' Please acknowledge and confirm. 

AGENERAL

flf 
 

 (Pu)" 
FO KAGER 
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A;QCT? 
IN THE CENTRAL ADMItJ&YIT4ywE TRIBUNAL 

GUWAHA TI BENCk1WL2 

IN THE MA TTER QF; 

contempt Petition N6.23 of 2003 

In O.A. N6.57 of 2002 

And 

IN THE MA TTER OF: 

Sri Nomal Chandra Das and 134 others 

Versus 

The union of India and Others 

IN THE MA TTER OF: 

An Affidavit on behalf of the Respondent- coAtemner N6.2 

• 	 I, Major General F. K. Singh, Ati Vishist Sewa Medal, General Manager, 

Canteen Stores Department Adelphi, 119, Maharshi Karve Road, Mumbai-

400020, aged about 55 years, do lereby solemnly affirm and state as 
follows:- 

That, 1 have been impleaded as Respondent - contemner No2 

in the above noted Contempt Petition, herein after to be reerred 

to as the petition, as such I am fully conversant with the facts 

and circumstances of the case. 

That, as per direction made by the Hon'ble T11bunal, the 

Deponent personally appeared before the - Hon'ble Tribwial at 

Guwa hat! on 17.9.03 and, amongst others, submitted the 

following as per requests made by the Hon'ble Tribunal. 

That, the Field SeMce Concessions were being paid to the 

• • 	 Canteen Stores Department's Employees at Dimapur in terms - 

of letter No.95257IQ/BOCCS/2149/D((v1o)198 dated 05.8.98 as 

amended of the Ministry of Defence, Govt of India. 

-v 

'1 



cv" 

That, the Ministry of Defence, Govt. of India vide its letter 

No.4(6)/2000/D(Civ.l) dated 21.9.2000 has consolidated all the 

orders on the subject and decided that henceforth Field Setvice 

Concessions /Allowances as given in the letter, will only be 

admissible. At this point, Shri B M Choudhary, the learned 

counsel for the Respondents very humbly drew the attention of 

the Hon'ble Tribunal, to this letter which had already been filed 

alongwith the affidavit in July 2003. 	 2 
That, the Deponent executes all the orders given to him by the 

Govt. of India. 

That, the Deponent has the highest regard for the Hon'ble 

Central Administrative Tribunal , Guwahati Bench, Guwahati 

and has committed no contempt willfully or otherwise. 

That, the statements of fact made in para I to 5 above, are true 

to my knowledge and the rest are my humble submissions 

before the Hon'ble Tribunal. 

I hereunto set my hand on this the 10 th day of October 2003. 

The Deponent swears the 

Affidavit who is 

Identified by me 

Shri B.M.Ch udh ry r 

(Advocate) 

on this the 10th  ay of 

October 2003 

(P.K.Singh) 

Major General, AVSM 

General Manager 

Canteen Stores Department 

119, Adelphi, M.K.Road 

Church gate 

Mumbai-400020 

iii 	 S eAfA kk $idkv,'r 

rs 13. P/I. 

CkdUwA1 (MV6C-Ji) 

(AdvJ) 
6Li, H1h 


